IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
"BENCH : AT. HYDERABAD :

rs

0.A.No.907/89, . Date of Order : 20-12-1989,

“ K.Tirupathaiah & 4 others

eesApplicants
VYersus

The Divisional Railway Manager (BG),
South Central Ralluay, Secunderabad,-
& 2 others,

« e osRegspondents

T — o, -

7/ Counsel Forhthe Applicants : M/s P.Krishna Reddy
' ’ P.Sridhar Reddy
P.Sarada,

/ Counsel for the Respondents ¢ Shri P.Venkatarama Reddy
CORAM: Lo T -
" HONGURABLE SHRI D.S5URYA RAG ¢ MEMBER (3UDL) (I)

4 HONOURABLE SHRI R.BALA SUBRAMANIAN : MEMBER (A)

* (Judgment dictated by Hon' ble Shri
B. Surya Rao, Member (J) ).
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The applicants.hereianiled this application seek-

ing a direction to the respondents to absorb them as Yard

Porters im the pay-scale of Rs.750-540 émnsequent on their

having been empanelled for -absorption in thatlcategnry by

il by I Brdod Qroga Bwiim of £ Radtry.

, tne-arder No. C?/SBG/CL/R dated 26-10-87L It is the case

of the applicants that tPEylere subjected teo @ screening,

which was conducted Bn different dates ife. on 28-7;87,

29-8-87, 5-9~87rand 19-8=-87. After the screening, )& list

of empanelled candidates for absorptien as Yard Porters

in the scale of ﬂs.?Sb-94D in the operating Department was

published. The names of the applicants aﬁs listed as Serial
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Nos., 23, 26, 27, 30 and 40. They uere further subjcted to

a Nedicél Examinationland éeclared.?it for Class A=II, Despité
beingremplanellaa and having been péssed the medical exami-
nation the applicants ;erefnnt given eméloyment. They there-

fore represented to the Divisional Railuway Manager (BG),

South Central Rsilway, Secunderabad about the injustice done

‘to them. Later they learnt that the South Central Railuay

Mazdoor Union had represented to the respondents that the

applicants have been empanelled an the basis of bogus

certificate cards produced by them and that they wese not
warked under the Station Superintendent, Bhadrachalam Road,
The applicants thereupon represented to the respondents and ha
Union placing before them the certificate cards and also

' o prove Wk Twing hold W &‘onl W) ow Codmad oy ol Bkm.omllm' {1795
live register where-~fhair rames—ape-insludeds—They—aleo Itu

””;at Pound in the

stated that the 2nd applicants name alonaL

live register, but this ig due to a mistake. It is :Jcantem:lacﬁll‘l
that)on thisg representation the Diﬁisional Railway NanagergﬁBG),
sent a reply rejecting the claim of the applicaents for

] ‘ ' Qrn
appointment, In this letter-it is stated that the enquiry
revealed that the applicants have not worked as Casual Lebours

at Badhrachalam Road Station and therefore they cannot be

. empanelled for regular absorption in class IV categories in

Operating Department. It is in these circumstances the

application is filed,

2e We have given notice before admission to the

respondents, We have heard the learned counsel for the

A
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The Divisional Railway Manager, (Broad Gags), south
Central railway, Secunderabad.

The Assistant Personnsl oficor (Broad Gags), aouth
central railway, secundarabad, .

The Station supsrintendent, south central railuay,
Badradghalam Road, Khammam district, :

One copy to Mr.P.Krishna Reddy, ﬂduocate, 3 -5=392,
Hlmayatnagar Hyderabad=29,

Bne copy to Mr.P,Yenkatarama Reddy, SC for Railways,

CAT,Hyderabad.
Jne Bop spare copy.
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applicant Shri P.Krishna Reddy and the learned Standing

Counsel for the ﬁailuays. Theshort'quastioh which arises
for detarmingtinn is uhether the applicants ére entitled
for empénelment and reguler sbsprption as Ya;d Parters.,
Their namea—uerepdeletéd.frém.the list of embanelled
candidates by aniprder daiea.28-9-1988. But it doesnot
reveal that the applicaﬁfs were‘heard or thai any notice
was given to themgbéfére their names were sought fobe
deleted from embanelmenf list. Principles of natural
Jjustice réquire that such a notice should have JLQMN
given to them, In the circumstances the application

is disposed'éf uith a diraction‘to the respondents to
issue a notice to the applicants.tn show cause uhy their
names should mot be deleied from the list of empanelled
candidates ﬁrimging out all the circumstances and facts
which e;tablish that the cards éroduced by them are bogus.
After such notice an opportunity to!make a rep;esentatioh
an thg said notice should alsc be given to them and only
thersafter their representations should be disposed-of.,.
Jith these directions theapplication is disposed of but

without costs.,

P e G S & W S
(D.5URYA RAD) (R.BALA SUBRAMANIAN)
Member (3) Member (A)

Dt.20th December, 1983,
Dictated in open court,
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